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Written Answers

t [OVERTIME ALLOWANCE TO Govwur-
MINT SERVANTS

*846. SHRI V. M. CHORDIA: Will the
Minister of FINANC» be pleased to state:

(a) the names of the offices where late
duty bills of the employees exceed one-third
of their monthly pay;

(b) whether those employees whose late
duty bills exceed the limit of one-third are
given compensatory leave in lieu of the extra
duty performed by them; if not, the reason
therefor; and

(c) whether Government have received
representations from their employees in this
regard, and if so, what eetion has been taken
thereon?]
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[ RAJYA SABHA ]

to Questions 4808

() s, 74t o
tfTHB DEPUTY MINISTER IN TH»
MINISTRY ofF FINANCE (SHRIMATI

TARKESHWARI SINHA) : (a) The information is
being collected and will be laid on the Table
of the House as soon as it becomes available.

(b) Yes, Sir. After the entitlement of an
employee for overtime allowance has reached
the prescribed ceiling, if he performs further
overtime duty on a Sunday or a closed
holiday, he is allowed compensatory leave ir*
lieu, provided the exigencies of public service
permit the grant of such compensatory leave.
But, if the overtime duty performed after
reaching the prescribed ceiling is on a working
day, the question of allowing compensatory
leave does not arise.

(c) No, Sir.]

FOREIGN EXCHANGE REGULATIONS

*849. SHRI CHANDRA SHEKHAR: Will
the Minister of FINANCE be pleased to state:

(a) the number of persons against whom
complaints were received by the Enforcement
Director of Foreign Exchange Regulations
during the years 1956, 1957, and 1958 and
what was the nature of such complaints; and

(b) the number of persons whose cases
were enquired into and the results thereof?

Tue DEPUTY MINISTER IN TOT
MINISTRY ofF FINANCE (SHri B. R.
BHAGAT): (a) Complaints against 578, 769 and
767 persons and firms were received during
the years 1956, 1937 and 1958 respectively by
the Director of Enforcement. The complaints
were regarding unauthorised purchases,
borrowing and lending off foreign exchange,
maintaining and operating accounts in foreign
countries

tion.
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without authorisation, unauthorised use
of foreign exchange acquired, making
payments to or on behalf of non-
residents, non-surrender of foreign
exchange to authorised dealers, non-
realisation of the full value of the goods
exported abroad, etc.

(b) All the complaints were enquired
into. Out of the 2,114 persons and firms,
against whom complaints were received,
the cases against 1,453 were closed* after
preliminary enquiries, the cases against
629 were adjudicated by the Director of
Enforcement, and cases against 32
persons were taken to court.

REVISION OF PAT-SCALBS OF SUBEDITORS
IN THE "SAINIK SAMACHAR"

SHRI KRISHNA CHANDRA
850.SHRIMADHO RAM SHARMA:

Will the Minister of DBTBNCB be
pleased to state whether the question of
the revision of the pay-scales of sub-
editors in the "Sainik Samachar" is under
Government's consideration and if so,
when a decision is expected to be taken?

THB MINISTER oF DEFENCE (SHRI
V. K. KRISHNA MENON) : Yes, Sir.
Decision of Government in the matter is
expected to be taken soon.

CHILDREN EDUCATION ALLOWANCE
FOB CENTRAL GOVERNMENT
SERVANTS

4851. SHRI V. M. CHORDIA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the
Government of India has recently
sanctioned children education allowance
to the Central Government employees
whose children are enrolled at places
other than their headquarters;

(b) if so, whether the employee*
whose children study at their head-

[ 4 SUP.

1962] to Questions 4810
quarters are also eligible to draw such

allowance; and

(c) if not,
therefor?

TuB DEPUTY MINISTER IN THi
MINISTRY OF FINANCE (SHRIMATI
TAWCESHWARI SINHA): (a) Yes Sir.
Children's Educational Allowance hat
been sanctioned to low-paid Government
employees" who have to educate their
children at a place other than the
headquarters.

what are the reason!

(b) No, Sir.

(¢) Government have sanctioned the
scheme of Children's Educational
Allowance in pursuance of a recom-
mendation of the Second Pay Com-
mission who did not recommend any
financial assistance in the case of em-
ployees whose children study at their
headquarters.
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PuscHAsi or Sui GAS FROM
PAKISTAN

*860. SHRI KRISHNA CHANDRA:
Will the Minister of MIMES AND FITBL be
pleased to state:

t[ ] Bnglish translation.



